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rT.r 1'r.Achint daS, L;:Lco'j.nsel for lk.-Ahc.  

nt and Nr.P.C.Pna,Ld.COUThSe1 for the 

-(nents 

Th - 	rliant in this O.A. has assailed the 

tnactir' f the Sebior Divisional 	rsonne1 

naqer,East Coast RaIlway, Khura Road in.  

y!n-' fixation of his pay in the promotion 

of Ingirering slack Smith-Ill (BS-III) 

ir- io 'cil cf 	SC-15O/-. 

:'h 	ont-; 	i ii n a ,ritten st.t'- 

nt has accepteel the genuineness of the grie- 

the applicant. They have 

Ira5 of their writ 

ttement/cunter that the applicant was 

pcmc;t.- •i 	S-III without foil inr7 the 

r -ithre as laiddown in this recard 

nd therefre zeepinr in -iew the enabling 

rovisiofl laid dO\n in Rule 1327,chapter-13 

f IiEc, Voldnie.4I,187 (Annexure_P./1) the 

Mnaqe (P) 	has Jp >roche 

:ie I Officer ,East Coast Rail- 

ay by hil letter dtd.12.1.e4 to accord one 

Uirne relaxation in this case to reaularise the 

ootion granted to the applicant. 
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tin iit the Chief Personel Ofjcer(Hea 

rter)East Coast RaL1siay,w 	ispse c'f 

CA. with I direction to the Chief Per 

3fficer,ast Coast Railway, Bhuhanesw! 

ie comunication dt.i2.1.4 

: T iional Railway Manacer(P)Khurc1 

..6ad within a period of 30 days from the date 

of receipt of this order and thereafter pay 

f the applicant may be fi<ei as admissible 

1b costs. 

knd copies of this orr to the Respon. 

nt 	 cpis be also handed over to 

t 	ourels appearing for loth the parties. 

An I: copy of this orer be sent to the Chk.f 

Personnel Offic r(CO)havin headquarters at 

:• nesrir. 

r (Y) 


